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PAPERS LAID ON THE TABLE

STATEMENT 7e¢ FALL IN FORKIGN
EXCHANGE RESERVES
12, hrs,

The Prime Minister and Minister of
External Affairs and Finance (Shri
Jawaharial Nehra): 1 beg to lay on
the Table a copy of the statement re-
garding the fall in foreign exchange
reserves last year. [Placed in Library.
See No. LT-607/58)

1 mentioned this matter two days
ago when I was speaking. This report
was originally prepared by the Plan-
ning Commission in October last year.
It has been somewhat revised now so
as to bring it up to date.

May 1 mention that copies of this
statement have been placed in the
Library, and a fairly considerable num-
ber of copies are being placed in the
Publications Counter for any hon.
Member who chopses to take it.

Shri Naushir Bharucha (East Khan-
desh): It may be circulated to every-
body.

Mr. Speaker: KEvery hon. Member
who wants it will have it, without
exception. .

Shri Ranga (Tenali): What is it, Sir?
Mr. Speaker: Next item.

AMENDMENT T0 CENTRAL ExcisE Ruiks

The Deputy Minister of Finance
(Shri B. B. Bhagat): I beg to lay on
the Table, under Section 38 of the
Central Excises and Salt Act, 1944, a
copy of Notification No. G.S.R. 87,
dated the 1st March, 1958, making cer-
tain further amendment to the Central
Excise Rules, 1944. [Placed in Library.
See No. LT-608/58)

Navy (JupiciAL REVIEW) REGULATIONS

The Deputy Minister of Defence
(Shri Rafihuramalah): I beg to Iy
on the Table, under Section 185 of the
Navy Act, 1957, a copy of the Navy
(Judicial Revigw) Regulations, 1968,
puhlished in Notification No. S.R.O.
108, dated the Ist March, 1058, [Placed
in Library. §ee No. LT-609/58).






